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कृ�ष �व� व�व�यालय, जोबनेर (नाम प�रवत�न) अ�ध�नयम, 2014 

(2014 का अ�ध�नयम स$ं यांक 12) 

[रा� यपाल महोदया क� अनुम�त �दनांक 03 जुलाई, 2014 को �ा� त हुई] 
 

 कृ"ष "व% व"व&यालय, जोबनेर का नाम प)रवत*न करने और कृ"ष 

"व% व"व&यालय, जोबनेर अ,ध�नयम, 2013 को सशंो,धत करने के 0लए 

अ,ध�नयम। 
 

भारत गणरा� य के प6सठव8 वष* म8 राज9 थान रा� य "वधान-म< डल 

�न> न0ल?खत अ,ध�नयम बनाता है:-   
 

1. स&ं'(त नाम और *ार+भ.- (1) इस अ,ध�नयम का नाम 

कृ"ष "व% व"व&यालय, जोबनेर (नाम प)रवत*न) अ,ध�नयम, 2014 है।   

(2) यह 21 0सत> बर 2013 को और से �वFृत हुआ समझा 

जायेगा।  

2. कृ�ष �व� व�व�यालय, जोबनेर का नाम प�रवत�न.- (1) कृ"ष 

"व% व"व&यालय, जोबनेर अ,ध�नयम, 2013 (2013 का अ,ध�नयम       

स.ं 20), िजसे इसम8 आगे मलू अ,ध�नयम कहा गया है, के अधीन 
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�नग0मत कृ"ष "व% व"व&यालय, जोबनेर का नाम इस अ,ध�नयम के 

�ार> भ क� तारMख से Nी कण* नरेO P कृ"ष "व% व"व&यालय, जोबनेर होगा। 

(2) तF समय �वFृत Qकसी भी "व,ध म8 या Qकसी भी अनबुO ध, 

0लखत या अO य द9तावेजR म8 कृ"ष "व% व"व&यालय, जोबनेर के ��त    

Qकसी भी �नदSश को इस अ,ध�नयम &वारा उस "व% व"व&यालय के यथा-

प)रव�त *त नाम से उसके ��त �नदSश के Uप म8 पढ़ा और अथा*िOवत 

Qकया जायेगा।  

(3) इस अ,ध�नयम म8 क� कोई भी बात उW त "व% व"व&यालय 

क� �नग0मत �ाि9थ�त क� �नरO तरता पर �भाव नहMं डालेगी। 
 

3. सशंोधन.- (1) इस अ,ध�नयम के �ार> भ क� तारMख से मलू 

अ,ध�नयम, अनसुचूी म8 "व�न�द*Y ट "व9 तार तक और रM�त से, सशंो,धत 

हो जायेगा। 

(2) उप-धारा(1) के उपबधं धारा 2 के उपबधंR क� [ यापकता पर 

��तकूल �भाव नहMं डाल8गे।  

4. मलू अ�ध�नयम का *ो1रण.- मलू अ,ध�नयम को Nी कण* 

नरेO P कृ"ष "व% व"व&यालय, जोबनेर अ,ध�नयम, 2013 के Uप म8 �ो\ृत 

Qकया जायेगा। 

5. �नरसन और 4याविृ6तयां.- (1) कृ"ष "व% व"व&यालय, जोबनेर 

(नाम प)रवत*न और सशंोधन) अ]यादेश, 2013 (2013 का अ]यादेश 

स.ं23) इसके &वारा �नर0सत Qकया जाता है।   

(2) ऐसे �नरसन के होत े हुए भी, उW त अ] यादेश &वारा यथा 

सशंो,धत मलू अ,ध�नयम के अधीन क� गयी सम9त बात8, कार*वाइयां या 

Qकये गये आदेश इस अ,ध�नयम &वारा यथा सशंो,धत मलू अ,ध�नयम 

के अधीन Qकये गये समझे जाय8गे। 

 

अनसुचूी 

(धारा 3 दे;खए) 

धारा 1.- उप-धारा (1) म8, "व&यमान अ0भ[ यिW त ''कृ"ष 

"व% व"व&यालय, जोबनेर अ,ध�नयम'' के 9 थान पर अ0भ[ यिW त ''Nी कण* 

नरेO P कृ"ष "व% व"व&यालय, जोबनेर अ,ध�नयम'' ��त9 था"पत क� 

जायेगी। 
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धारा 2.- "व&यमान ख< ड (य) के 9 थान पर, �न> न0ल?खत 

��त9 था"पत Qकया जायेगा, अथा*त:्- 

‘‘(य) ‘‘"व% व"व&यालय’’ से इस अ,ध�नयम के अधीन यथा    

9 था"पत और ग�ठत Nी कण* नरेO P कृ"ष 

"व% व"व&यालय, जोबनेर अ0भ�ेत है;’’। 
 

धारा 3.- उप-धारा (1) म8, "व&यमान अ0भ[ यिW त ‘‘कृ"ष 

"व% व"व&यालय, जोबनेर’’ के 9 थान पर अ0भ[ यिW त ‘‘Nी कण* नरेO P कृ"ष 

"व% व"व&यालय, जोबनेर’’  ��त9 था"पत क� जायेगी। 
 

�काश ग�ु ता, 

*मखु शासन स�चव। 
 

 

LAW (LEGISLATIVE DRAFTIG) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, July 4, 2014 

No. F. 2 (6) Vidhi/2/2014.-In pursuance of Clause (3) of 

Article 348 of the Constitution of India, the Governor is pleased   

to authorise the publication in the Rajasthan Gazette of the 

following translation in the English language of Krishi   

Vishwavidyalaya, Jobner (Naam Parivartan) Adhiniyam, 2014 

(2014 Ka Adhiniyam Sankhyank 12):- 
 

(Authorised English Translation) 

THE AGRICULTURE UNIVERSITY, JOBNER 

(CHANGE OF NAME) ACT, 2014  
 

(Act No. 12 of 2014) 
 

[Received the assent of the Governor on the 3
rd
 day of July, 2014] 

 

An 
 

 Act 
    

to change the name of  the Agriculture University, Jobner and to 

amend the Agriculture University, Jobner  Act,2013. 
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Be it enacted by the Rajasthan State Legislature in the 

Sixty-fifth Year of the Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may be 

called the Agriculture University, Jobner (Change of Name)       

Act, 2014.  

(2) It shall be deemed to have come into force on and from 

21
st
 September, 2013.  

2. Change of name of the Agriculture University, 

Jobner.- (1) The name of the Agriculture University, Jobner 

incorporated under the Agriculture University, Jobner Act, 2013 

(Act No.  20 of 2013), hereinafter referred to as the principal Act, 

shall, as from the date of commencement of this Act, be the Sri 

Karan Narendra Agriculture University, Jobner.  

(2) Any reference to the Agriculture University, Jobner in 

any law for the time being in force or in any indenture, instrument, 

or other documents shall be read and construed as a reference to 

that University under its name as altered by this Act. 

(3) Nothing in this Act shall affect the continuity of the 

corporate status of the said University. 

3. Amendment.- (1) As from the date of commencement of 

this Act, the principal Act shall stand amended to the extent and in 

the manner specified in the schedule.  

(2) The provisions of sub-section (1) shall be without 

prejudice to the generality of the provisions of section 2. 

4. Citation of the principal Act.- The principal Act may 

be cited as the Sri Karan Narendra Agriculture University, Jobner 

Act, 2013. 

5. Repeal and savings.- (1) The Agriculture University, 

Jobner (Change of Name and Amendment) Ordinance, 2013 

(Ordinance No. 23 of 2013) is hereby repealed. 

(2) Notwithstanding such repeal, all things done, actions 

taken or orders made under the principal Act as amended by the 

said Ordinance shall be deemed to have been done, taken or made 

under the principal Act as amended by this Act.  
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THE SCHEDULE 

(See section 3) 

Section 1.- In sub-section (1), for the existing expression 

“the Agriculture University, Jobner Act”, the expression “the Sri 

Karan Narendra Agriculture University, Jobner Act” shall be 

substituted. 

Section  2.- For the existing clause (z), the following shall 

be substituted, namely:- 

“(z) “University” means the Sri Karan Narendra 

Agriculture University, Jobner as established and 

constituted under this Act;”. 

Section 3.- In sub-section (1), for the existing expression 

“the Agriculture University, Jobner”, the expression “the Sri Karan 

Narendra Agriculture University, Jobner ” shall be substituted.   

 

                  �काश ग�ु ता, 
                      Principal Secretary to the Government. 
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